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Central Administrative Tribunal,J"odhour Bench, ' . ~ 

Jodhpur 

Date of Order :22.3.2001. 

Shri Ott"! Pra1~sh Sharma Sfo Sbri Rati RalUji Sharma, By 

caste Sharrua aged about 55 years at present vJorJdng as 

B .c .R .Gr .III, Telephone E~hange, Sri Ganganagar R/o 

Telephone Exchange Colony, Sri GaL"Jganagar. 

1. 

• • App lie ant. 

versus 

Union of India through tt1e Secretary, Telecommuni­

cation Departrfent, Sanch2I Bhavlan, Sansad i<larg, 

New Delhi. 

2. Chief General Hanager, Telecomrnunication Depart:uent, 

.:raipur. 

Divisional Engineer {.1\i.dnm), Telecor.c.::i:Unication 

Depsrtnmt, District Sri Ganganagar. 

Shri Ram Chandra posted at C .T .s • .4' Telecommunication 

Departrrent, Sri Ganganagar. 

5. Sb.ri Ram KUn:ar Jasuja posted at C.T.,S .. Telecornmuni­

cation Departrrent, Sri Ganganagar. 

6. Shri P.S.Shekhav;at, pos~ced at C.T.S. Telecommunica­

tion .. Department, Pi libar:g-a, Dist • .Sriganganagar • 

. . 
e- ec.. •- • 

lbn'ble l'ir .A.K .. l·lisra, J"udicial :He:uber 

• • Respoooents. 

1-bn6 ble Nr. Gopal SiiYJh, Administrative i"ierriber 

·- .,... ·-. 
ur. KUldeep Hathur, Counsel for the applica~. 

i'J'r. s.K.Vyas, Counsel for the respondents No.1 to 3. 

l.:jone is present for the respondents No. 4 to 6. 
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ORDER 

The applicant had tiled this application with the 

prayer that t.he resporrlents be directed to implerrent the 

ju::lge~:nent of the Hon1 ble Supreme Court reported in AJR 
pronounced 

1990 SC Page 1607 in its letter and spirit,/ in t~: case 

of ·Direct ¥5ecruit Class-II E~tgineering Officers Association 

and the respoments be directerl to prortiOte ti:e petitioner 

on the post of B.C .R:. Group rv taking into consider a-t. ion 

his initial date of appoint>1ent -and accordingly seniority 

be assigned to biw over and above the persons WhO viere 

junior to him and 'ir!ere wrongly pronnted. 

i.~tice of ti:e O.A. \-vas given to the respondents who 

have filed their reply to '\Jvhich no rejoimer was filed. 

3. We have l:e ard the lear ned counse 1 for the parties 

arrl have gone through the case file. 

4. First of all,it was. argued by the learned counsel 

for the respon:lents th3.t the O.A. of the applicant is 

hopelessly time barred arrl deserves to be rejected. Tr.re 

Representations of the applicant '·Jere disposed of from 

tine to tine and repeated representations do not. eAt.e nd 

the liu:1itation. Therefore, the case of the applic&nt 

deserves to l.ie rejected on this groun::l alone. In reply 

to tr~se arguHents, the learned counsel tor the applic.~nt 

submitted that the case of the applicant is not time 

barred. The applicant had been making representations 

after repr:esentation for implenent~,.t:ion of the cited 

judgement which the resporrlents had.· to i.tnpleuent. The 
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case o£ the applicant is other~rdse rreritorious and 

therefore cannot 1:..-e dis-posed of on the grounei of limitation. 

5. We have considered the rival contentions. In our 

opinion, the case of the applicant is hopelessly time 

barred. li1or implernentation of the judgenent ren:iered by 

H'on'ble the Suprene Court in the year 1990, the applicant 

made a representation ::Eor the first time only in April 

1997 and went on li1aking representations after represen-

tation. In our opinion, the a.ppliccLnt. should hove ta'ken 

appropriate '&~tMeJ.y: seeps t irLe ly for imp lertentation of 
(~l 

the judgement or should have Hoved before the Hem• ble 

Supre11e Court for tat'.J.ng action against the respoments 

for not implementing the juigei:lent. of the Hon'ble Supreme 

Court. But, the applicant did not take any such step. 

Tb.is is a settled legal position th<::rt rep:eated represen-

tations dooot extend the limitation for claiming the 

relief. If the representation made by the applicant 

re.:nained un-ant;wered, the applic;.::;.nt should have noved 

after expiry of six nonths against the respoments,l-:;:ich 

action also ti1e applicant had not taken. In viev-1 of this, 

the claim of the applicant is hopelessly time barred 

and deserves to be di$-zd.ssed. 

6. :From the facts of the case it appears that the 

applicant is aggrieved of the prom:Jtion of Sr:J:i Ram 

Charrlra, who entered in se:r.·v;ie e on 21.11.64, Srl.l:'i R .K. 

J'asuja, whO entered in service on 25.12.63 and S.bri P. 

s • .Shekhawat., 't'lho entered in service on 12.12.64. It is 

alleged by the applicant that the applicant was appoint.ecl 

as Telephone Operator on 1 .. 7.1962 arii was, t.b.erefore, 

senior to these persons who have i:leen pror1oted earlier 

t ban the app lie ant. H:>t'1lever, from the reply it is borne-
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out that the applicant vias confirmed ltJith effect ff'om 

1.3.68 whereas Si:!J:'i Jasuja ·was confirmed \vith effect 

from 1.3.65, Shri Ram Chandra was confirrned With effect 

from 1.3.66 and Shri P.S.Shekhat;tat, was confirmed "V-Iith 

effec:t frora 1.3.67. All these three persons vJere treat.ed 

as senior as per their date ct confirmation .as ,co:rrp~;~d 

to the applicant and were accord in; ly pro.rotea earlier 

than the applicant. It is alleged by the resporiierrt:.s that 

those 'll'lbo \>Jere confirned earlier in time than the applicant 

were treated senior for purposes of pror~otion. The 

respomeots have stated in their reply that the seniority 

of the catrlidates ,las deternuood as per their date of 

confirmation. l'bthing- contrary to this, has been done 

and, therefore, no fault can. be fourrl in the ·action of 

the respoooe nts in pro noting the three private resporrlents, 

as per tr.eir date cf con£irraation. The applicaot,there-

fore, cannot be treated senior to the private respondents 

date of appointnent into consideration, as clai."U6d by 

him. The applica.tion deserves to be dismissed. 

7. The Original Applic:c.::.tion is, therefore, dismissed 

with no orders as t.o cost. 

D~~ 
( Gopal Sin~ 

F\dm.Herrlber 

r£eht. a 

••••• 

.0~~·:;,~ 
( A.K.Hisra ) 
J'Od l.~'JeUii..)er 
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~art rr and II destroY.M . 
tn my presence on ?c-./;;.-;, '3~ ~ .)--. 
und~r the supervision o" 
sect10n cff'-'~er 1 • 

1 

)-ll. 'N \ J as 6er,' 

or~:u:ed:~----
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